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Letters of Credit

3304. SHRI SATYAJITSINH DULIPSINH GAIKWAD: 
Will the Minister of FINANCE be pleased to state:

(a) whether State Bank of India has decided not 
to honour the Letters of Credit of five public sector banks, 
namely United Commercial Bank, United Bank of India, 
Vijay Bank, Indian Bank and Punjab and Sind Bank, whose 
worth allegedly stood eroded;

(b) if so, the details thereof; and

(c) the steps have since been taken to restore the 
net-worth of these banks ?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.P. VEERENDRA KUMAR): (a) State 
Bank of India (SBI) have reported that they have not issued 
directions to any of their branches prohibiting discounting 
of bills under the Letters of Credit (L/Cs) of the five banks 
referred to in the Question. They have further reported that 
the instructions issued by them in December, 1996 regard­
ing L/Cs did not in any way call for dishonouring the 
L/Cs of the five banks.

(b) and (c) Do not arise in view of reply to point (a) 
above.

Debt Recoveries Tribunals

3305. SHRI MULLAPPALLY RAMACHANDRAN: Will 
the Minister of FINANCE be pleased to state:

(a) the number of cases filed before the respective 
Debt Recoveries Tribunals as on December 31, 1996 and 
total amount involved therein by each of the nationalised 
banks;

(b) whether any more Debt Recoveries Tribunals 
are proposed to be set up; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.P. VEERENDRA KUMAR): (a) Informa­
tion is being collected and will be laid on the Table of the 
House.

(b) and (c) Eight Debts Recovery Tribunals at Calcutta, 
Jaipur, Delhi, Ahmedabad, Bangalore, Chennai, Guwahati 
and Patna have been set up so far. Two more Debts 
Recovery Tribunals at Jabalput and Mumbai are also 
proposed to be set up.

Plan to  Dismantle all Tariffs on information 
Technology Under W.T.O.

3306. SHRI SANAT KUMAR MANDAL: Will the Min­
ister of COMMERCE be pleased to state:

(a) Whether the Government have finalised its plan 
to dismantle all tariffs on Information Technology (IT) 
products by 2005 to be unveiled at the next meeting of 
the World Trade Organisation slated for the last week in 
March 1997; and


